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Per Mr.S.K.Pattnaik, Judicial Member 

p 
	

Ld. Counsel for the official respondents submittel that the order of 

this Tribunal has already been complied with by passing an order dated 
'p 

3.11.2017 and he has placed a copy of the order on record. 

From the order it is apparent that, the respondents have already 

passed the order in accordance with the direction of this Tribunal: Since 

passing of this order gives rise to a fresh cause of act4on,  the Contempt 

petition is dropped. 

The applicant will be at liberty to challenge the order in an 

independent proceeding. 

CPC is dropped. No order as to costs. 

(DR. NANDITA CHATI'ERJEE) 
ADMINISTRATIVE MEMBER• 
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